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TAMIL NADU LEGISLATIVE ASSEMBLY
TENTH ASSEMBLY - FIFTH SESSION - FIRST MEETING

RESUME OF WORK TRANSACTED BY
THE TAMIL NADU LEGISLATIVE ASSEMBLY
FROM 4th FEBRUARY, 1993 TO 13th FEBRUARY, 1993

I. SUMMONS
Summons for the First Meeting of the Fifth Session of the Tenth Tamil Nadu
Legislative Assembly were issued to the Members of the Assembly on the 13th January, 1993
in S.0.Ms.No.10 Legislative Assembly Secretariat, dated the 13th January, 1993.
Il. DURATION OF THE MEETING
The First Meeting of the Fifth Session of the Tenth Tamil Nadu Legislative Assembly
commenced on the 4th February, 1993 and was adjourned sine die on the 13th February,
1993.
1. SITTINGS OF THE ASSEMBLY

The Tamil Nadu Legislative Assembly met for 6 days during the period from the
5th February 1993 to 13th February,1993 on the following days:-

5th February, 1993, 8th February,1993, 9th February,1993, 10th February, 1993,
12th February,1993 and 13th February,1993.

In terms of hours it sat for 19 hours and 21 minutes.



Obituary references were made in the Assembly on the demise

IV. OBITUARY REFERENCES.

former Members of the Assembly on the dates noted against each:-

of the following

Serial number Constituency Period in Date of demise Date on which
and name which served reference was
as Member made in the
House
1) ) @) (4) ©)
1. Thiru Thandarampet 1971-76 17th October 5th February
M.S.Radha 1992 1993.
Krishnan
2.Thiru Dharmapuri 1980-84 11th November Do.
S.Aranganathan 1992
3. Thiru Pudukkottali 1962-67 20th December Do.
A.Thiagaraja Thirumayam 1971-76 1992
Kaduvettiar
4.Thiru A.Subbu Rasipuram 1989-91 22nd Do.
December,1992
5. Thiru Tirunelveli 1952-57 3rd January Do.
R.S.Arumugam  (Reserved) 1993
Gangaikondan (SC)  1962-67
Ottapidaram (SC) 1985-88
6. Thiru Sriperumpudur 1967-70 11th January Do.
D.Rajarathinam 1971-76 1993
Poonamallee 1977-80
1980-84
7. Thiru Thanjavur 1937-39 22nd December  10th February
V.Bhuvarahan Kumbakonam 1992 1993
(General Urban)
8. Thiru Anglo Indian 1946-51 Do. Do.
W.J.Fernandez ~ Constituency 1952-57
Nominated

All the Members stood in silence for two minutes as a mark of respect to the deceased.



V. CONDOLENCE RESOLUTION

(1) On the 5th February, 1993, Hon.Dr.V.R.Nedunchezhiyan, Minister for Finance
(Leader of the House) moved the following Resolution:-

"sOpBEIH sl el Curameuuier (peramer 2 miNenHd, SLIDPBTL G 6T (LPETeTeT
SjenFsmid womid Carer wrhlogdler (perermer o @B SHHod.Card Ceums_TsaLd
Sjeuiser 28111992 jenm wenpeydm Geldl Csl(h QUGuramel Wseb L LPHS QUHSSSMSS
Carellsg1s Oamardna,

Smgl Cordl CeumisL sl eufser 1953-1b oy ergedlmhHg 1954-10 e cuany
glels@sgiemn Semwssrmsll Cumdns 555 euamsuie uamflumddlujerermy, 1954-1b <oy ewr(H
WPB® 1962-p b b Uy Serenpuwl  CFerenar sl ioerm Geoaey 2 miliberyrsl
Uenflurddlul  jeuf  1962-1b e (psed 1967-b e euaniy Ceerenan  Gr(PLOLLT
Cesr@dledmbg  sBlpBrhH  slLweamt  CureeasEs  Cosiplshissiul(h  Wéser
poampesgenn  emwdsrms  Fflw weapule  ueflwrpdluyererty,  Gogud  1971-b
S amigellphg  1976-b  pemh  eueny  SmESrmiuetefl  wreuliibd,  uhrhsn  (@Feu)
Careduiadmba sWppThH FlLweaml Curamasss CaintsOssiul( SHobs peopuiead
venflurddlujerermy. 1977-b oper® (P 1982-1b e euany Cayer wrfled o @EHBITS
ugedl  eudlsamy, Cuoeib 5 oy stewb  Csemres  BHoern  pOeurTs  Hmbu
Cewerpdlujererty, fppg Hieurd ererl CumdpliulL ey sSMPSSLILLL.  &S6ET  BHeoveflad
ossmn  Oaram_euy eremm  Cumerw Ul g5Csterd  wsaafly  wOmD  GLHassaler
warGarmmsdharased CLemennGETGaD, HeTg UTPHIMET @LILMLSIEUT. DeUTFH LLEDa
G@Nsg  Seuer  Quigedll  euflar  @hHbusdarrsd QUCuramel  FF Y LHS
@rismars Qsfelsgs0smadng",

(2) On the 5th February,1993, Hon.Dr.V.R.Nedunchezhiyan, Minister for Finance
(Leader of the House) moved the following Resolution:-

"Qeflu ueTb, Bevew 2 ararpbd, CFLD < dpad 2 e weumb, @UICuUrameuld e
opnarh  wCussy wreu b, @rrenfluCuiaL.  Csrgduilaimng  Carbs®asil L
o pSlenpordw S, erere). CouagnCaruned  jeufser 24.101992-1b BreTeny WWaDHS HLITE
Cewd Casl QuCureney euUmHBEHFDG. Sjanammfler  GHLUSHT(HEG SUH P LHS
Qrrigeneud, astusmswb QUGLrame Gsflelsgsbarerdng.

The Leader of the Opposition and Leaders of Parties spoke on the above two
Resolutions.

The Hon. Speaker also associated himself with the sentiments made by the members.

The above Resolutions were thereafter adopted nem. con. and the House observed
silence for two minutes and then adjourned for the day as a mark of respect to the memory of
deceased.



V1. GOVERNOR'S ADDRESS AND MOTION OF THANKS THEREUPON.

Thiru Bhishma Narain Singh, Governor of Tamil Nadu, addressed the Members of the
Tamil Nadu Legislative Assembly assembled in the Legislative Assembly Chamber,
Secretariat, Madras, at 10.00 a.m. on Thursday, the 4th February, 1993.

Tamil Thai Vazhthu was played at the commencement and National Anthem was
played as the end of the Governor’s Address.

The Motion of Thanks to the Governor's Address was moved by Thiru S.Gandhirajan
and seconded by Thiru K. Lawrence on the 8th February, 1993.

The discussion on the Motion of Thanks took place in the Assembly for five days,
viz., 8th February,1993, 9th February,1993, 10th February,1993, 12th February 1993, and
13th February, 1993. Twenty-one Members took part in the discussion. The Hon. Chief
Minister replied to the debate on the 13th February, 1993.

Seven amendments to the Motion of Thanks were received from Thiru
M.Sundaradoss out of which five were admitted and two amendments were disallowed.
However, the Member did not move his amendments as he was not present in the House and
the amendments were deemed to have been withdrawn.

The original Motion of Thanks to the Governor’s Address was adopted by the House
on the 13th February, 1993.

VIl. PANEL OF CHAIRMEN

On the 8th February 1993, Hon. Speaker announced in the House the following Panel
of Chairmen for the Fifth Session of the Tenth Tamil Nadu Legislative Assembly:-

Thiru .Chinnasamy

Thiru K. Arjunan

Thiru. K.Dharmalingam
Thiru R.Singaram

Thiru. G.Palanisamy
Thiru C.K. Thamizharasan.

ok owdE

VIl QUESTIONS

Eighty Starred Questions were answered on the floor of the House Answers to Seven
hundred Unstarred Questions were also placed on the Table of the House.



IX. STATEMENT MADE BY MINISTER'S UNDER RULE 110 OF THE TAMIL
NADU LEGISLATIVE ASSEMBLY RULES.

During the period under Review, only one statement was made under Rule 110 of the Tamil
Nadu Legislative Assembly Rules on the following matter of public importance:-

Serial number and date. Statement made by Subject
12th February 1993 Hon.Thiru Stand of Tamil Nadu
K.A.Krishnaswamy, Government on the two
Minister for Law. Language formula as

explained at the meeting of
the Sub-Committee of Inter
State Council as against the
recommendation  of  the
Sarkaria Commission on
Centre State Relations.

X. CALLING ATTENTION STATEMENTS.

Call Attention statements were made on the floor of the House by the Hon. Ministers on the
following matters of urgent public importance:-

Serial number and Name of the Minister who made Subject

date and whichthe ~ Members who called the statement

statement was made the attention of the

Ministers
1) () (3) (4)
1. 8th February Thiru R.Singaram Hon. Minister for The dilapidated
1993 Backward Classes condition of the
and Fisheries Backward Class

Students Hostel at
Peravurani.




Serial number and Name of the Minister who made Subject
date and whichthe ~ Members who called the statement
statement was made  the attention of the
Ministers
) () 3) (4)
2. 9th February 1993  Thiruvalargal Hon. Chief Minister  The  blasting  of
V.Dhandayudapani Mahatma Gandbhi
G.Janakiraman Statue in Villupuram
G.Swaminathan Municipality and
P.Ponnuswamy incidents of bomb
blast at Congress

3. 10th February
1993

4. 12th February
1993

R.Singaram

Hon. Minister for
Public Works.

Thiruvalargal
K. Thangamuthu
K.Srinivasan

Hon. Minister for
Local Administration

Thiruvalargal
T.M.Rangarajan
S.Jayakumar
M.K.Balan
B.Ranganathan
U.Balaraman

Offices in some other
towns on the 25th
January 1993.

The necessity to
supply water from
Mettur Dam to save
the Paddy crops
under Cauvery
irrigation Scheme in
Thanjavur and
Nagapattinam-Quaid-
E-Milleth Districts.

The  Scarcity of
drinking water in
Madras City.

On the 10th February, 1993, Hon. Speaker announced that Call Attention Motion
tabled by Thiru R. Singaram on the need to recommend to the Government of India not to
cancel the free electricity supply provided to the farmers of Tamil Nadu was withdrawn by
him as he did not press for his motion.



XI. LEGISLATIVE BUSINESS.

During the period, three Bills were introduced and all the three Bills were considered
and passed. The details of which are as follows:-

Serial Title of the Bill Date of Date of
No. Introduction consideration and
(2) passing
{1) 3
(4)

1. The Tamil Nadu Co-operative Societies 9th February 1993 13th February 1993
(Appointment  of Special Officers)
Amendment Bill, 1993 (L.A.Bill No.1 of
1993)

2. The Tamil Nadu Agricultural Produce Do. Do.
Marketing  (Regulation)  Amendment
Bill,1993 (L.A.Bill No.2 of 1993)

3. The Tamil Nadu Co-operative Societies 10th February DO.
(Appointment of Special Officers) 1993
Amendment Bill, 1993 (L.A.Bill No.3 of
1993)

XIl. GOVERNMENT RESOLUTION

On the 10th February, 1993. Hon. Dr. J. Jayalalitha, Chief Minister moved the
following Resolution:-

‘sl @bs Qorfls SHeanfliy  saimg erenm CUIdEsT  jament  jeufsartien
LS sTsaibd, LTLHs sameeuf b8l euisefler ol HEsrasHaid SIS
D& Sl G GTGHT 60T HENG cuaSlymISFHID cuenaudled QL6 nSEH O STLOTETRISET
BlanpCoupplitiHeterer. oeupdled Gseafloypy  euelluynpssiiu L QmGwrfs Gararamsamws
Qewpu@sgieugistear @bs oTslar 2 mdurer Cstatans o GWL. HHC SIS WWESET
Sjenemeuflen (ppenowimen eAHLLIILPLD B GLD.

Qg Cwurd Cuers wéser WBg CorigursGeur oioog wanpswrsGer, @b
Qurenws SHeaflliLgnarar BLougdandser HeueuiCurg eTHEsULL{H au(haug, Q@bd Gl
Cuarg WEsHEHEGGL CUmMRIGUMOMUILD, HFFSOSWUD gHUBSS eumdlamsg. Q@bd Gl
Cuers  &ser,  IHOD  @etedn  eN@@HbUTSeUTUIID Y mFHGL  GlananTwsSlen
L 80wmfurss Qsring Qmbg U@L erem 2 mHGmg uames ez piord Crm
Slafsermed SrUUL@,  DeuBSGL Wear eubg umrsl rswiser ojameareurmabd OSmjhg
o pFLIL@SsLLL (Hetarg. Qbs 2md Corulenear yrsaoling gL sde Carsgisbanerer
Ceuanr(Hd ereimy arHid Wear@®d cuellymiss cund e arCoid.



Curdleri jamemredlen  aufluier Lridls saeeuf bl flen g &FHal g
BLbSIeUBLD SBINs s HUCALBHSmSCUTTHET Sam eTaréd &L 1q68M55 aubs @M
Qarerensamw erevem euasWaid Geudubhss cuamdng. CsTLibHg DSOS &Ll sST5HF
Seflporasl Wetunn 2 nid el 2 ererg,.

@rHlaneuier, sUlpasSHE LWL HOwaCn GFamer Cstamasst & Haowsder e
smoaiflans  Hapsflsmars sl Qrey 900 wewll eey geflugiu  CQsTOSS(HHS
WrsSHCws oewdeani @bw ors sSeralldmswns sLbg 111993 wsd @Qrey 845 wenfl
UNTSTET eranml Gemsg el (h CswoL(hsss Csr_msuererg).

@ns Cprégepleu mhH Gelwn cumswld Osreaesstdl sl Hlepsslsamer
gl igCu QsrimsiiuGdamer e (psMpATD ellssred, @Qre; 9.00 werfl ey
stlLuulL sl fHespsflasdar spCurg 845 warllaCs  (pigeuamLdlemmer  eraTLIMSWLD,
Qu(pbuTeTe W&EEHET LTTS55Hmiqw @bg CHrHms nbwl Id GnSE(HLLIGI LDenmLPSHLONS
Qg Cuordl o dsasamst L@ss CuplararL pundlCur eerm munliLhEng.

Cogid spCuripg Gzranassrfulled sramibssiubhn dleflwd Hapssser, Caslw
gafluriy  faspsfladr wwomL owi sl  geflurliy  Hepsflsedr  GQUELLIYL QB
QumACaCw  emwpgieTerear.  orarCeu,  slpaSSHayeter &S — QbHapsssatlamme
vwerQupid  eurlitien  @Qppg  Hlaeuler o dtereny. LI rSler  sHeuwd QT
srgemser Qs ere] QB Comd HapsslseEprsE Wasdwusged Csrhsgerers. Qbsls
Senflliy Selriu@ssinl QeararCar erenn guiun@ SIS WaEET watsdled TgHUOSS. @

usl L fHlenewenw 2 (Heursdl o ererg).

sWIps  WwEsaler  WETHD  GTPHSHIETET D GETEWLWTET  HFF 2 ETEYSHEETILLD,
Seuenaseanemd, (ppewwrsls Curs@L emsuie WBarGL Qre; 900 wafl euers sOH
flapsflaamers Gaeamanear Catanasar & Hlaowsdean qefluriu oaiwd oelss Ceuamr@bd
eremmd  mble  Cwrflurdus sl CurPs@. srsowlys FlLgde Oarhsgerer o flw
QL sms wHSF CFwOLOL cumasuIgd, Lamys neue piored G seufse alss 2 ms
Cuorenw sr&@En cuamnauiaibd, wrhle GLrPsE wrhlosde ods WasHusSgHeud oefldEEn
S I T&H 6T BLGlgdmaamarbd eThHdsCeuaT(Bd eremid @LOMDETDLD
LI ormss Cal (s Csrardpng.

Thiru S. Peter Alphonse spoke on the Resolution.

The Resolution was put to the vote of the House and carried.

XIl. GOVERNMENT MOTIONS

1. On the 10th February 1993, Hon. Dr.V.R.Nedunchezhiyan, Minister for Finance
(Leader of the House) moved the following Motion

“That Rules 36 and 37 of the Tamil Nadu Legislative Assembly Rules be waived and
a Government Resolution may be allowed to be taken up under the Rule 95 of the aforesaid
Rules™.

The motion was unanimously adopted.



(2) On the 12th February, 1993, Hon. Dr. V.R. Nedunchezhiyan, Minister for Finance
(Leader of the House) moved the following motion.

"That Rule 32 of the Tamil Nadu Legislative Assembly Rules which provides that the
first hour of every sitting be available for "Questions and Answers" be suspended on 13th
February, 1993 and the House do resolve to transact Government business".

The motion was adopted nem con.

(3) On the 13th February, 1993, Hon. Dr .V.R. Nedunchezhiyan, Minister for Finance
(Leader of the House) moved the following motion:

"That under Rule 25 (1) of the Tamil Nadu Legislative Assembly Rules, the House be
adjourned sine die".

The motion was put to vote and carried nem con.

XIV. PRIVILEGE MATTERS.

On the 9th February, 1993, Thiru Kumari Anandan raised a matter of privilege against
the Tamil Daily 'Dinakaran’ for having published the expunged portion of his speech in the
House on the 8th February 1993.

Hon. Speaker said that as per the established practice, he would give his ruling after
getting clarification from the Editor of the Daily.

XV. WITHDRAWAL AND SUSPENSION OF MEMBERS:

(1) On the 10th February, 1993, Hon. Speaker named Dr. D. Kumaradas for obstructing the
proceedings of the House and asked him to withdraw from the House. When he
refused to do so, the Marshal was called in and the Member was removed from the
House.

(2) On the 10th February, 1993, Hon. Speaker named Thiru S.R. Balasubramoniyan, Leader
of Opposition and forty five others of the Congress Party for persistently disturbing
the proceedings of the House and squatting in the well of the House and asked them to
withdraw from the House. When they refused to do so, the Marshal and the Watch
and Ward were called in and the Members were evicted out of the House.

(3) On the 12th February, 1993, Hon. Speaker named Thiru S. Thirunavukarasu for
continuously defying the Chair and asked him to withdraw from the House. When he
refused to do so, the Marshal was called in and the Member was evicted out of the
House.
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XVI. PRESENTATION OF COMMITTEE REPORTS:-

During the period, Fifteen Reports were presented to the House by the Committees of
Legislature as detailed below:-

Serial number and name of Report Date of presentation
1) )

1.Seventh Report of the Committee on Estimates 9th February 1993
2. Tenth Report of the Committee on Papers Laid on the Table Do.

3. Eighty third Report of the Committee on Public Undertakings 10th February 1993
4.Eighty fourth Report of the Committee on Public Undertakings Do

5. Eighty fifth Report of the Committee on Public Undertakings Do.

6. Eighty sixth Report of the Committee on Public Undertakings Do.

7. Eighty seventh Report of the Committee on Public Undertakings Do.

8.Eighty eighth Report of the Committee on Public Undertakings 13th February 1993
9. Eighty ninth Report of the Committee on Public Undertakings Do.

10. Ninetieth Report of the Committee on Public Undertakings Do.

11. Ninety first Report of the Committee on Public Undertakings Do

12. Ninety second Report of the Committee on Public Undertakings Do.

13. Ninety third Report of the Committee on Public Undertakings Do

14. Ninety fourth Report of the Committee on Public Undertakings Do.

15. Ninety fifth Report of the Committee on Public Undertakings Do

XVII.PAPERS LAID ON THE TABLE OF THE HOUSE.

During the period, One hundred and twenty eight papers were laid on the Table of the
House, the details of which are given below:-

A. Statutory Rules and Orders 96
B. Reports, Notifications and Other Papers 32
Total 128
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